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HONBLE SHRI SHANKER RAJU;  JUDICIAL MEMBER 
HON!BLE SHRI R.K. UPADHYAYA ADMINISTRATIVE MEMBER 

- Ohana Ram - i n Ram Saha I iai1 	tJndr Scr.ion 
Thyg. (HnrtH cul ttir 

Northern Railway, 
New uihi 

2. ShRlhir 	Singh 	S/n 	i RR'12 	Sinyn 
n ,)Kn)ir, 	5ingh 	/ONaLnoo 	ngn 

4 Sn.1)hhri 	Nt.h 	S/n 	Rm AJnre 

fl:3ifl 	Lfla n 	/( 	nagwan 	L)ifl 
n. Sh.Kunnnn 	j C) 	r\ 1 rnRn 
I. - r, 	-ri 	-am 	,/nngw n 	inn 
M. ,n.rrisnn 	-'a, 	-n 	-am 	- 	rnnp 
-i. Sh.Ram 	ni , are.y 	/n 	ennr 	Natn 

ifl Sn.She.r Mnhnmmnd S/n .iahnnr 
ii. Sh:Mdn Singh S/o Prt.ap Slngh 
1 S h.Hday 	)-()J 	/n 	t\aIl 
I 	- - 	aJenne.r 	/n 	p-<nm 	ni , nrev 	rnn 1 I asi 
14. ShGopi 	8/0 	Chhoiey 	Mail 	Khaiiasi 

. n,Luru 	arsnaoi 	D,'o 	innut.nai 	Mail 
n. hnam Kimar 	/n 	mr - r. 	inan 
7 Sn Racihev 	Snvdm S/n Darngd 	Sinan 
h. n.t-<am 	c.ara.p 	- in 	-ama 	Nann 

19. Sh.S,jmai 	S/n 	.Aignn 

j. Dfl:MO! 	'ngn 	D/0 	nagwati 	-'arsnaa 
-n-uJmai 	n 	Ra.m 	L agan 

27. Sh.Rnan,i 	S/n 	Saht.nn 	 Mail 	K h a ilasI Under 	T.c.W. 

(Hor i  ti) 1 t.,j re" 
Nnrt.hern 	Fly. 

New Delhi 

- - - - Anni icants 
By Advor.af.pFhri mir nanri 

Versus 

Un inn of 7 nn a 	Tn rntioh 

Shri R.R. .iaruhara 

The General Manager, 
Northern Rn i iway, Raroda Hnijse. 

N e w DeihL 

2. Shr Pradeen Goyai 
The Divlsional Railway Manager ;  
Northern Ra1iway, State Entry Road, 
New Delhi 

Shri Han Krishan Shnrrna 
The. Se.r.t.i nn Fnai fleer (Hnrti cul t.ure 
Northern Railway ;  
New Delhi. 



(2) 

57 
Smt.Tanuj Chandra 
The Senior Divisional Finance Manager,  
Northern Pai lway, 
State F.ntrv Road s  
New Delhi. 

Hespondents 

(flY Advocate 	Shri Paiinder Khatter) 

ORDER (ORAL) 

SHRI SANKER RAJU, JUDICIAL MEMBER - 

learned counsel of the respondents states that 

in 	pursuance to the 	di rect ions of this 	Court, 

respondents have calculated the arrears in respect of 

app) icants from the date of accord of temporary status 

and for release of arrears, the matter is in 

consultation with the Finance. 

Tn view of the above, the respondents are 

d i rected to accord to the app) i cants arrears IV i thin a 

period of two months from the date of receipt of a 

copy of this order, failing which a serious view would 

he taken against them. 

Tn view of the above e  the present CP is 

accordingly disposed of and notice issued to the 

respondent N0.2 is discharged. 

cK kyi  

(R.K. UPADHYAYA) 	 (SlIANKER RAJIJ) 

ADMINISTRATIVE MEMBER 	 JUDICIAL MEMBER 
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